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The Deputy Minister of Education 
and Scientific Research (Dr. ML M. 
D as): (a ) The Survey has begun in
Delhi and Bombay.

(b ) Details w ill be  available after 
reports o f the survey in the two cities 
are received.

Insurance M edical Examiners

f  Shri Sadhan Gupta:
\  Shri Awasthl:

W ill the Minister o f Finance be 
pleased to state:

(a) whether the L ife Insurance 
Corporation o f India has struck off a 
number o f Insurance medical exami­
ners from  the approved list o f such 
examiners;

(b )  i f  so, the number of such exami­
ners struck off from and the number 
still remaining on the approved list
( i)  throughout the country, and (ii) 
in Calcutta; and

(c )  the reasons for striking off such 
examiners from the approved list?

The Deputy Minister o f Finance 
<Shri B. R. Bharat): (a) to (c ). A
statement is laid on the Table o f Lok 
Sabha. [See Appendix II, annexure 
No. 5.]

High Court Judges
*216. Shri H. C. Mathur: W ill the

Minister of Home Affairs be  pleased 
to state:

(a ) whether Union Government 
have considered the recommendation 
made by the States Re-recommen­
dation Commission that at least one 
third of the number of judges in the 
High Court o f a State should consist 
of persons w ho are recruited from 
outside the State;

(b )  whether views of the Chief 
Justice of India and State Govern­
ments w ere ascertained In the matter;

( c )  the aari sting composition of 
Judges in different High Courts?

The Minister of Homo Affairs 
(Pandit G. B. n u tt) : (a ) The G ov­
ernment o f  India’s decision on the 
recommendation o f the States R e­
organisation Commission on the sub­
ject was embodied in the Memorandum 
on the subject o f  Safeguards for 
Linguistic Minorities, which was laid 
before and approved by  Parliament. 
The relevant portion o f  this Mem o­
randum reads as follow s:—

"The Commission’s recommen­
dations are being brought to the 
notice o f the Chief Justice o f 
India. There may be difficulties 
in some casts in implementing 
these recommendations, but it is 
intended that, to the extent possi­
ble, they should be borne in mind 
in making future appointments.”

(b ) The Recommendations o f the 
Commission including the one relating 
to the recruitment o f Judges to the* 
High Courts w ere discussed at the 
Conference o f the Chief Ministers of 
States held in October, 1955. The 
Chief Justice o f  India, however, has 
not been form ally consulted.

(c ) A  statement showing the com ­
position of each High Court is laid on 
the Table of Lok Sabha. [See A p­
pendix II, annexure No. 0.]

fa ir  : TOTfWWT 
swr Ainfjrv n rorrr  it? qft
f̂ TT far ;

(<*p) |  far 3

sft ar I  ;

(sr ) w  AM** ^  w tv tt  «pt 
WTFf f ir  tfit lw  ?ft % t o  v w  *rtr 
iRT | aft T 3  W
ijfFPT tnry fft *Tl%»
?r*rr v r  «r«re r? rT  *rr*t j #  f*r*rr w r ?




